j I TEM NO. 30 COURT NO. 4 SECTI ON | |
SUPREME COURT COF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).9484/2008

(From the judgenent and order dated 19/12/2008 in BA No. 1546/2008
of the H GH COURT OF DELH AT NEW DELHI)

RAM KARAN & ORS. Petitioner(s)
VERSUS
STATE OF NCT OF DELHI Respondent ( s)

(Wth appln(s) for anticipatory bail and exenption fromfiling
c/c of the inpugned judgnent and office report)

Date: 23/01/2009 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE S.B. SI NHA
HON BLE DR. JUSTI CE MJKUNDAKAM SHARNVA

For Petitioner(s) M. P.S. Patwalia, Sr.Adv.
M. G K Bansal, Adv.

For Respondent (s)
UPON hearing counsel the Court nmade the foll ow ng
ORDER
The special |eave petition is dism ssed.

However, the petitioners nmay file appropriate application for regul ar bai
whi ch may be considered on its own nerits.
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